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To,

The Secretary,

Central Electricity Regulatory Commission,
3" & 4" Floor, Chanderlok Building,

36, Janpath, New Delhi — 110 001.

Subject: Comments on Draft Central Electricity Regulatory Commission (Terms
and Conditions of Tariff) Regulations, 2024 for the tariff period from
1.4.2024 to 31.3.2029.

Reference: 1) CERC’s letter No. L-1/268/2022/CERC dated 26.05.2023
2) CERC’s letter No. L-1/268/2022/CERC dated 3.07.2023
3) CERC’s letter No. L-1/268/2022/CERC dated 13.07.2023
4) MSEDCL/CE/PP/22848 dated 28.07.2023
5) CERC’s letter No. L-1/268/2022/CERC dated 4.01.2024
6) CERC’s letter No. L-1/236/2022/CERC dated 30.01.2024
Sir,

This is with reference to CERC’s public notice under ref. (5) and (6) with
regard to seeking comments and suggestions of stakeholders on “Draft Central
Electricity Regulatory Commission (Terms and Conditions of Tariff) Regulations,
2024 (CERC Tariff Regulations 2024) commencing from 1** April 2024. MSEDCL
welcomes Hon. CERC’s steps with positive gestures for involving Discoms which is
major stakeholder in the process of tariff determination.

However, while framing regulations, there is a need to consider the factors
such as transparency, availability of past data with actual operational parameter,
expected capacity addition (w.r.t. thermal and renewable). efficiency parameter and
impact of same on DISCOM and Generator. Considering the significance of certain
key points of the proposed Regulations, MSEDCL thought to brief here in order to
ensure addressing of the same in final CERC Tariff Regulations 2024.

1. Operational Parameter:
MSEDCL submits that usually the Norms should be progressive in nature to make
the generator more efficient in order to make the prices more competitive. Even
the progressive norms has been provided for distribution function with respect to
their distribution loss and DISCOMs are binding to reduce T&D losses over the
period of time, hence similar progressive norms of operation should be applicable
for generator. However, it has been observed that in certain operational norm as
provided for Generator, the more relaxation has been provided in the efficiency
which may result in higher cost for DISCOM and additional income to Generator
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as compare to earlier tariff regime. The same is highlighted as below:

a. Normative Annual Plant Availability Factor (NAPAF):

In Draft Regulation, it is proposed that “80% for coal and lignite based
generating stations completing 30 years from COD as on 31.03.2024”,
MSEDCL submits that NAPAF may not be relaxed to generating stations that
have completed Renovation and Modernization and also, for the stations that
have availed special allowance.

b. Gross Calorific Value:

The energy charges determination as per Regulations is on the GCV
Received basis with an additional 85kCal/kg loss allowed on account of
variation during storage at generating station.

Allowance of additional 85 Kcal/Kg loss on account of variation during
storage at generating station will result in additional burden on the
beneficiaries/ DISCOM which actual needs to be borne by Generator.

It is to state near that some generating companies are claiming stacking
loss for storage of coal on normative basis and at the same time claiming
Change in Law for shortfall in coal supply for the same period.

The possibility is either a station has piled up coal stock for incurring
stacking loss or there is negligible coal available with the plant for
claiming coal shortfall. However, both the events cannot simultaneously
occur at one time during the same period.

Such practice has doubly impacted the beneficiaries under the name of
norms specified in the Regulations.

Thus, Draft Regulation needs to impose necessary penalty for maintaining
coal stock lower than the benchmark notified in the Rules.

Further, it is pertinent to mention that maximum loss in calorific value of
300 kCal/kg for Pit-head based generating stations or generating stations
with Integrated mine and 600 kCal/kg for Non-Pit Head based generating
stations for computing actual loss in calorific value of coal between as
billed by the supplier and as received at the generating station in the
absence of any third party sampling through an agency certified by the
Ministry of Coal, is equivalent to grade slippage by one and two grade
respectively.

2. Consent from Beneficiaries:

e In case the (generation or transmission) asset is able to operate at optimum
condition beyond its useful life as specified in these draft Regulations, then the
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benefit of the same needs to be passed on to the beneficiaries of the asset who
have been paying for the servicing of the asset throughout the useful life of the
asset and during the tenure of the PPA.

e Hence, such plant has edge over other running plants in terms of variable cost
rate. Therefore, such plant should be continued in operation to bring down
overall cost of the original beneficiaries and ultimately reduce the tariff to the
customer.

e Commission after scrutiny of the asset may allow to extend the useful life of
the asset and give the first right of refusal to the original beneficiaries of the
asset.

3. Charging of Lower Tariff:

e As per Draft CERC Regulation 2024, Tariff determined is as per norms will be
ceiling tariff with flexibility to Generator and beneficiary to agree for lower
rate on mutual agreement. However, post mutually agreed tariff, no
incremental cost need to be allowed under true-up mechanism or else the
entire objective for providing power at lower rate for being more competitive
will get defeated.

4. Non-Tariff Income:

e MSEDCL welcomes the provisions of sharing the Non-Tariff Income equally
with beneficiaries. However, the Regulations needs to be clear with the
proviso that any cost incurred for such Non-Tariff Income resulting in net loss
shall not be shared with the beneficiaries.

MSEDCL further submit that following comment proposed by MSEDCL in the
approach paper has not been addressed in the Draft Regulations and request to re-look
into the matter so as to provide the efficient tariff to the end consumers:

1. Delay in commissioning Hydro projects:
It is observed that Hydro generating stations are commissioned with a delay of
almost 5-10 years from the SCOD due to various obstacles. Due to this delay, the
overall actual cost of hydro stations becomes exorbitantly high as compared to the
cost envisaged at the time of DPR/approval stage. It is therefore submitted that
some incentives need to be introduced for early completion of hydro projects so
that developers will take extra efforts for getting the additional incentive.

Further, a timeline of such delay should also be defined beyond which the
developers should be penalized.

It is submitted that Govt. has issued HPO for promoting large hydro stations as the

effective cost would be beneficial than thermal generators. However, if projects
are coming up with such delays, then the target HPO would not be met, forcing
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DISCOMs to buy additional Hydro power to meet its HPO obligation or to buy
corresponding amount of Hydro Energy Certificate to meet the non-solar hydro
renewable purchase obligations.

Therefore, it is necessary to introduce incentives as well as penalties to all
upcoming Hydro stations.

. Availability during high demand and low demand seasons:

MSEDCL submits that it is important that generators showcase their availability
separately during high demand and low demand seasons rather than showing it
combined for the year.

Keeping this bifurcation in capacity charge, as in existing Regulation, would
ensure generator make themselves available during both the periods. During high
demand season, the cost of procuring power from alternate sources is exorbitantly
high and therefore, it becomes utmost necessary for the beneficiary that all its
tied-up generators are equally available during high demand seasons so that
beneficiaries are not overburdened with additional cost for arranging power from
alternate sources.

In the Explanatory Memorandum, CERC stated that due to deficiency in
standardization of definition of high and low demand season among states, the
clause is proposed to be removed. However, the definition may not be state
specific but can be region specific and respective RLDC based on the historical
regional load pattern may come up with the definition of high and low demand
season for that region.

It is submitted that seasonal NAPAF to be determined and shall be made
applicable to the plants/units supplying to a particular region. For e.g.
stations/units supplying power to Western Region states may have to adhere to
seasonal variation observed in western region. Therefore, they shall not be
allowed to take outage in high demand season of the western region. Accordingly,
payment shall be based on the declared capacity during high and low demand
season.

. Incentive based on Availability factor:

It is to submit that NAPAF and incentive mechanism shall be revised as per below
for pit head and non-pit head stations:

Particulars NAPAF For Incentive
Pit head Stations 90% 95%
Non-Pit head Stations 85% 90%
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It is submitted that historically pit head stations have been able to show better
performance than non-pit head stations, hence the NAPAF and incentives shall be
higher for pit head as compared to non-pit head station.

Considering points discussed in foregoing paragraphs, the detailed comments
are enclosed in Annexure A, It is kindly requested that the same may please be taken
on record and to be considered while deciding the principle and methodology to be
adopted for tariff determination during next tariff period commencing from
01.04.2024.

Thanking you YO}n;s’ faithfully,

("\A. ; &\I.A‘ -
Directof (Commercial)
MSEDCL

Copy s.w.rs. to:
The Chairman and Managing Director, MSEDCL, Mumbai — 51.
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Annexure A: MSEDCL Comments on Draft CERC Tariff Regulations

Clause and Draft CERC (Terms and Conditions of Tariff)

MSEDCL C t
sub-clause Regulations, 2024 omments

CHAPTER-1 | PRELIMINARY

3. Definitions

1. MSEDCL request that the Operational Life may be defined in the
Regulation.

2. Clarity should be provided whether on completion of useful life or
expiration of tenure of PPA, can the expired PPA be extended till the
operational life of the station.

3. If such is the case, the approval of Commission would anyways be
required for the same and therefore, the clause of approval of
Commission may be retained in the Regulations.

4. Further, following provision of Definition (73) of Tariff
Provided that in the case of coal/lignite based | Regulation, 2019 may retained:

thermal generating stations and hydro generating | “Provided that the extension of life of the projects beyond the
stations, the Operational Life may be 35 years and | completion of their useful life shall be decided by the Commission on
50 years, respectively. case to case basis;”

5. Continuation of existing asset through extension of life beyond the
completion of their useful life, shall be encouraged as it is always
favourable and cost effective than replacement of asset.

3. Therefore, the powers to grant extension beyond useful life shall be
retained with the Commission.

4. Commission after scrutiny of the asset, may allow to extend the
useful life of the asset and give the first right of refusal to the original
beneficiary of the asset.

(88)
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Clause and Draft CERC (Terms and Conditions of Tariff)

MSEDCL C t
sub-clause Regulations, 2024 RL L

CHAPTER-2 | DATE OF COMMERCIAL OPERATION

1. The Regulation No. 5 (2) of CERC Tariff Regulation, 2019 “In
case the transmission system or element thereof executed by a
transmission licensee is ready for commercial operation but the
interconnected generating station or the transmission system of other
transmission licensee as per the agreed project implementation
schedule is not ready for commercial operation, the transmission
licensee may file petition before the Commission for approval of the
date of commercial operation of such transmission system or element

thereof:
Provided that the transmission licensee seeking the approval of the
date of

commercial operation under this clause shall give prior notice of at
least one month, to the generating company or the other transmission
licensee and the long term customers of its transmission system, as
the case may be, regarding the date of commercial operation:
Provided further that the transmission licensee seeking the approval
of the date of commercial operation of the transmission system under
this clause shall be required to submit the following documents along
with the petition:

(a) Energisation certificate issued by the Regional Electrical
Inspector under Central Electricity Authority;

(b) Trial operation certificate issued by the concerned RLDC for
charging element with or without electrical load;

(c) Implementation Agreement, if any, executed by the parties;

(d) Minutes of the coordination meetings or related correspondences
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Clause and Draft CERC (Terms and Conditions of Tariff)

MSEDCL C t
sub-clause Regulations, 2024 RL L

regarding the monitoring of the progress of the generating station
and transmission systems,

(e) Notice issued by the transmission licensee as per the first proviso
under this clause and the response;

(f) Certificate of the CEO or MD of the company regarding the
completion of the transmission system including associated
communication system in all respects.” may be retained.

2. It is to submit that in case such ambiguity as mentioned in the
clause arises for connection of transmission lines with generating
stations, the matter needs to be referred to the appropriate
Commission.

3. The Commission after assessment of the matter may take
appropriate action on the defaulting party and give necessary
treatment.

4. Tt is important for transmission licensee to submit the list of
documents that are significant for the Commission to ascertain the
approval of the date of commercial operation of the transmission
system.

CHAPTER-3 | PROCEDURE FOR TARIFF DETERMINATION

1. The following Regulation No. 8 (1) (ii) from CERC Tariff
Regulation, 2019 may be retained for getting co-ordinated
approval of commercial operation of units and transmission
system.

“In case of commercial operation of units of generating station or

elements of the transmission system on or after 1.4.2019, the

Page 3 of 29



FX

AR

Clause and Draft CERC (Terms and Conditions of Tariff)

MSEDCL C t
sub-clause Regulations, 2024 RL L

generating company or the transmission licensee shall file a
consolidated petition, in accordance with the provisions of the
Procedure Regulations, combining all the units of the generating
station or all elements of the transmission system which are
anticipated to achieve commercial operation during the next two

’»

months from the date of application:

8. Tariff Determination

1. It is necessary for the Commission to have an assessment of actual
cost incurred by generating station or unit thereof and the
transmission system through an Auditor Certificate for determination
of interim tariff. Hence, the following provision of Clause (1) of
Regulation 9 of Tariff Regulation, 2019 may be retained:

“Provided also that where interim tariff of the generating station or
unit thereof and the transmission system or element thereof including
communication system has been determined based on Management
Certificate, the gemerating company or the transmission licensee
shall submit the Auditor Certificate not later than 60 days from date
of granting interim tariff.”

1. The Clause (1a) of Regulation 10 of Tariff Regulation, 2019 “The
generating company having integrated mine(s) shall file petition
before the Commission as per Annexure-I (Part 1V) to these
regulations for determination of the input price of coal or lignite from
the integrated mine(s) containing the details of expenditure incurred
and projected to be incurred duly certified by the Auditor” may be
retained.

2. The clause mandates generating company to file a petition for
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Clause and Draft CERC (Terms and Conditions of Tariff)

MSEDCL C t
sub-clause Regulations, 2024 RL L

input price of integrated mine along with the actual expenditure
certified by Auditor.

3. This is necessary for Commission to assess the actual expenditure
incurred for approval of cost.

CHAPTER-4 | TARIFF STRUCTURE

1. The clause (2) of Regulation 17 of Tariff Regulation, 2019 “The
beneficiary shall have the first right of refusal and upon its refusal to
enter into an arrangement as above, the generating company shall be
free to sell the electricity generated from such station in a manner as
it deems fit” shall be retained.

2. In case the (generation or transmission) asset is able to operate at
optimum condition beyond its useful life as specified in these
Regulations, then the benefit of the same needs to be passed on to the
beneficiaries of the asset who have been paying for the servicing of
the asset throughout the useful life of the asset and during the tenure
of the PPA.

3. Commission after scrutiny of the asset may allow to extend the
useful life of the asset and give the first right of refusal to the original
beneficiary of the asset.
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Clause and
sub-clause

Draft CERC (Terms and Conditions of Tariff)
Regulations, 2024

MSEDCL Comments

CHAPTER-5

CAPITAL STRUCTURE

18 (3)

Provided that in the case of a generating station or a
transmission system, including a communication
system which has completed its useful life as on
1.4.2024 or completing its useful life during the
2024-29 tariff period, if the equity actually
deployed as on 1.4.2024 is more than 30% of the
capital cost, equity in excess of 30% shall not be
taken into account for tariff computation;

The words “or whenever the asset is completing its useful life
during 2024-29” may be added after ‘as on 1.4.2024’ and before ‘is
more than 30% of the capital cost’ so as to rationalise and balance the
aforesaid clause.

CHAPTER-6

COMPUTATION OF CAPITAL COST

192 ()

Expenditure required to enable flexible operation of
the generating station at lower loads.

1. Flexible operation of a station at lower loads are requirements for
smooth operations of the grid.

2. Maintaining the grid operations at optimum level is combined
responsibility of all participants connected to the grid.

3. Hence, the expenditure required to enable flexible operation of the
generating station at lower loads may be allowed in capital cost.
However, the expenditure may be shared equally between generating
station and distribution licensee / beneficiary.

19Q) (2

Expenditure required to enable flexible operation of
the generating station at lower loads; and

1. Flexible operation of a station at lower loads are requirements for
smooth operations of the grid.

2. Maintaining the grid operations at optimum level is combined
responsibility of all participants connected to the grid.

3. Hence the expenditure required to enable flexible operation of the
generating station at lower loads may be allowed in capital cost.
However, the expenditure may be shared equally between generating
station and distribution licensee / beneficiary.
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Clause and
sub-clause

Draft CERC (Terms and Conditions of Tariff)
Regulations, 2024

MSEDCL Comments

19(4) (0

Expenditure incurred towards developing local
infrastructure not exceeding Rs. 10 lakh/MW in the
vicinity of the power plant approved in original
scheme if funding is not provided for under
“Budgetary Support for Flood Moderation and for
Budgetary support for enabling infrastructure”.

1. Any additional cost not directly related to the Hydro Power Station
shall be funded by the State Govt. and may not be imposed in tariff.

2. Cost of Hydro Stations are already on higher side due to delays in
commissioning of project beyond the control of developer. Hence, for
hydro stations to be viable, supplementary cost may not be loaded in
tariff.

19 (5)

For Projects acquired through NCLT proceedings,
the following shall be considered while approving
Capital Cost for determination of tariff:

(a) For projects already under operation, historical
GFA of the project acquired or the acquisition value
paid by the generating company, whichever is
lower;

(b) For considering the historical GFA for the
purpose of Sub-Clause (a) above, the same shall be
the capital cost approved by the appropriate
commission till the date of acquisition;

Provided that in the absence of any prior approved
cost of an Appropriate Commission, the
Commission shall consider the same on the basis of
audited accounts subject to prudence check;
Provided further, that in case additional capital
expenditure is required post acquisition of an
already operational project, the same shall be
considered under the provisions of Chapter 7 of
these Regulations;

1. The Capital cost to be considered for approval of existing projects
under NCLT shall be the lower of Net GFA and acquisition cost.
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Clause and
sub-clause

Draft CERC (Terms and Conditions of Tariff)
Regulations, 2024

MSEDCL Comments

(¢) In case any under construction project is
acquired which is yet to achieve commercial
operation, the acquisition value or the actual audited
cost incurred till the date of acquisition, whichever
1s lower, shall be considered. and;

(d)any additional capital expenditure incurred post
acquisition of such project up to the date of
commercial operation of the project in line with the
investment approval of the Board of Directors of
the generating company or the transmission
licensees shall also be considered on a case to case
basis subject to prudence check.

Provided that post commercial operation, any
additional capital expenditure shall be allowed
under the provisions of Chapter 7 of these
Regulations.

21 (1)

Provided further that IDC on normative loan, post
infusion of actual loan shall be computed based on
WAROI for that respective quarter.

1. IDC on normative loan may be considered based on the actual rate

of interest paid on infusion of actual loan

2. It would not be justified to allow normative loan interest on
WAROI basis as the generator/licensee is already enjoying the

benefit of return on equity on the 30% of the capital cost

21 (5)

If the delay in achieving the COD is attributable
either in entirety or in part to the generating
company or the transmission licensee or its
contractor or supplier or agency, in such cases, IDC
and IEDC due to such delay may be disallowed

1. Liquidated damages are damages that are recovered by the
generator/licensee from its EPC contractor due to delay in

commissioning.

2. Commission on the other hand disallows IDC and IEDC in case it
is discovered that the delay in commissioning is on behalf of the

Page 8 of 29



FX

AR

Clause and
sub-clause

Draft CERC (Terms and Conditions of Tariff)
Regulations, 2024

MSEDCL Comments

after prudence check either in entirety or on pro-rata
basis corresponding to the period of delay not
condoned vis-a-vis total implementation period and
the liquidated damages, if any, recovered from the
contractor or supplier or agency shall be retained by
the generating company or the transmission
licensee, in the same proportion of delay not

condoned vis-a-vis total implementation period.

generator/licensee. This disallowance is imposed as a penalty to the
generator/licensee.

3. If the liquidated damages recovered by the generator/licensee from
its contractor are allowed to be retained fully or partially by the
generator/licensee, then in such case the generator/licensee gets
compensated (partially or fully) for the penalty imposed by the
Commission in the form of disallowance of IDC and IEDC.

4. Hence, it is necessary that entire amount of liquidated damages
recovered from the contractor by the generator/licensee shall be
adjusted in approval of capital cost and shall be passed on to the
consumers.

21 (5)

Provided that in case of activities like obtaining
forest clearance, NHAI Clearance, approval of
Railways, and acquisition of government land,
where delay is on account of delay in approval of
concerned authority,
condonation shall be allowed up to 90% of the
delay associated with obtaining such approvals or
clearances.

in such cases maximum

1. The Govt. of India has introduced PM Gati Shakti National
Master Plan for economic transformation, seamless multimodal
connectivity and logistics efficiency across seven engines.

2. The comprehensive database of the ongoing & future projects of
various Ministries has been integrated thereby facilitating planning,
designing and execution of the infrastructure projects with a common
vision.

3. Owing to the above plan, the Central Govt. has eased the
procedures for getting necessary approvals for infrastructure projects.
4. Henceforth, getting logistic approvals for infrastructure project
would swift and hassle free process to all stakeholders.

5. Hence, there is no basis to allow condonation of delay of up to
90% on account of obtaining such approvals or clearances.

6. Further, in case the delay on account of such factors is condoned
up to 90%, then no efforts would be taken by the generators/licensees
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Clause and Draft CERC (Terms a.nd Conditions of Tariff) MSEDCL Comments
sub-clause Regulations, 2024
for getting such approvals in time and completing the project in
timely manner.
7. Considering all the above factors, the clause is proposed to be
deleted.
1. Various states have simplified the process of land acquisition for
The "uncontrollable factors" shall include but shall | infrastructure projects.
not be limited to the following: 2. Services such as development of land bank portal for identification
a. Force Majeure events, of land for setting up stations/ transmission lines etc. and single
22 (2) b. Change in Law; and window clearance system have also been introduced.
c. Land acquisition except where the delay is | 3. Government has also come up with services to give all possible
attributable to the gemerating company or the | support to ease the process of land acquisition.
transmission licensee 4. Owing to all the above factors, land acquisition may kindly be
excluded from the list of ‘uncontrollable factors’.
CHAPTER-7 | COMPUTATION OF ADDITIONAL CAPITAL EXPENDITURE
In the. case . of the hydro generatmg station, 1. Any additional cost not directly related to the Hydro Power Station
expenditure incurred towards developing local ) . .
. . C shall be funded by the State Govt. and may not be imposed in tariff.
infrastructure in the vicinity of the power plant not 2. Cost of Hydro Stations are already on higher side due to delays in
24 (1) () exceeding Rs. 10 lakh/MW if funding is not

provided for under “Budgetary Support for Flood
Moderation and for Budgetary support for enabling
infrastructure”;

commissioning of project beyond the control of developer. Hence, for
hydro stations to be viable, supplementary cost may not be loaded in
tarift.

Page 10 of 29



FX

AR

Clause and
sub-clause

Draft CERC (Terms and Conditions of Tariff)
Regulations, 2024

MSEDCL Comments

26 (3)

Provided that in cases where an asset forming part
of a scheme is de-capitalised and wherein the
historical value of such asset is not available, the
value of de-capitalisation shall be computed by de-
escalating the value of the new asset by 5% per year
until the year of capitalisation of the old asset
subject to a minimum of 10% of the replacement
cost of the asset.

1. Instead of de-escalate the value of the new asset by 5% per year
until the year of capitalisation of the old asset, Commission may
consider the historical cost based on the capital cost approved by
CERC for similar project during the same year as the COD of the
project.

3. Project cost can also be derived using the benchmark/ normative
cost of various parameters as defined in the prevailing CERC
Regulation that were effective during COD of that project.

28 (2)

The Special Allowance admissible to a generating
station shall be @ Rs 10.75 lakh per MW per year
for the control period.

1. The Explanatory Memorandum states that the norm is derived as
per actual normalized escalation of O&M expenses from FY 2018-19
to FY 2022-23.

2. However, no computation is provided for substantiating higher
norm at Rs. 10.75 lakh per MW.

3. Special allowance of Rs. 9.5 lakh per MW which is prevailing in
the existing Regulation is already 1.5 times higher than the average
cost of setting up Thermal Power Station.

4. Hence, the Special Allowance norm may be retained at Rs. 9.5
lakh per MW per year.

CHAPTER-8

COMPUTATION OF ANNUAL FIXED COST

30 3)

Provided that return on equity in respect of
additional capitalization beyond the original scope,
including additional capitalization on account of the
emission control system, Change in Law, and
Force Majeure shall be computed at the base rate
of one-year marginal cost of lending rate (MCLR)
of the State Bank of India plus 350 basis points as

1. ‘Change in Law’ and ‘Force Majeure’ conditions are exigency
conditions and are not to be envisaged in regular course of action.

2. The cost under ‘Change in Law’ and ‘Force Majeure’ needs to be
allowed as a reimbursement of cost that is incurred by the generating
company or transmission licensee under unforeseen circumstances
and that too after prudence check of Commission.

3. Allowing this cost through additional capitalisation and permitting
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Clause and
sub-clause

Draft CERC (Terms and Conditions of Tariff)
Regulations, 2024

MSEDCL Comments

on 1st April of the year, subject to a ceiling of 14%;

return on equity, will only escalate the cost and lead to unnecessary
burden to beneficiaries and its end consumers.

4. Hence, no claim of ‘Change in Law’ and ‘Force Majeure’ expense
shall be made part of the capital cost or additional capital expenditure
of the project.

6. The cost incurred due to ‘Change in Law’ and ‘Force Majeure’
shall be spread over the balance operational life of the asset and may
be shown separately as a line item of ARR rather than including it in
the capital cost.

7. Therefore, the clause may be retained as in the existing
Regulations.

31 (1)

The rate of return on equity as allowed by the
Commission under Regulation 30 of
regulations shall be grossed up with the effective
tax rate of the respective financial year. The
effective tax rate shall be calculated at the

these

beginning of every financial year based on the
estimated profit and tax to be paid estimated in line
with the provisions of the relevant Finance Act
applicable for that financial year to the concerned
generating company or the transmission licensee by
excluding the income of non-generation or non-
transmission business, as the case may be, and the
corresponding tax thereon.

1. Existing clause in Tariff Regulation, 2019 may be retained which
provides for computation of effective tax rate on the basis of actual
tax paid in respect of the financial year.

2. Estimation of tax and profit would only put an unnecessary burden
on the beneficiaries through tariff.

3. Actual tax paid is the correct benchmark for allowing the tax rate
for respective years.
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Clause and
sub-clause

Draft CERC (Terms and Conditions of Tariff)
Regulations, 2024

MSEDCL Comments

32 (6)

Provided that the rate of interest on the loan for
installation of the emission control system shall be
the weighted average rate of interest of the actual
loan portfolio of the emission control system, and in
the absence of the actual loan portfolio, the
weighted average rate of interest of the generating
company as a whole shall be considered subject to a
ceiling of 14%.

1. The ceiling rate of loan shall not be equivalent to the base rate of
return on equity that is allowed under these Regulations.

2. Since benchmark for ROE to be allowed on emission control
system is considered at SBI MCLR plus 350 basis points, the ceiling
on interest can be linked to a maximum of SBI MCLR rate notified
on 1st April of respective year.

33(8)

The generating company or the transmission
licensee, as the case may be, shall submit the details
of capital expenditure proposed to be incurred
during five years before the competition of useful
life along with proper justification and proposed life
extension. The Commission, based on prudence
check of such submissions, shall approve the
depreciation by equally spreading the depreciable
value over the balance Operational Life of the
generating station or unit thereof or fifteen years,
whichever case of the
transmission system shall equally spread the
depreciable value over the balance useful life of
the Asset.

is lower, and in

1. The balance Depreciation to be recovered shall be spread over the
balance operational life of the asset (being generating station or unit
or transmission asset). Hence, the clause may be amended as below

“The Commission, based on prudence check of such submissions,
shall approve the depreciation by equally spreading the depreciable
value over the balance Operational Life of the generating station or
unit thereof and in case of the transmission system shall equally
spread the depreciable value over the balance Operational Life of
the Asset.”

33 (11)

Depreciation of the emission control system of an
existing generating station that is yet to complete its
useful life or a new generating station or unit
thereof where the date of operation of the emission

The clause may be aligned with the clauses for generating station
unit/transmission asset. The clause may be modified as below

Provided that the remaining depreciable value as on 31st March of
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control system is subsequent to the date of
commercial operation of the generating station or
unit thereof, shall be computed annually from the
date of operation of such emission control system
based on the straight line method at rates specified
in Appendix- I to these regulations;

Provided that the remaining depreciable value as on
31st March of the year closing after a period of 12
years from the date of operation of such emission
control system shall be spread over the balance
period of thirteen years or balance operational life
of generating station, whichever is lower.

the year closing after a period of 15 years from the date of operation
of such emission control system shall be spread over the balance

operational life of generating station.

35

De-Commissioning

35(1)

In case a generating station or unit thereof, or a
transmission system including communication
systems or element thereof after it is certified by
CEA or CTU or any other statutory authority, that
any asset cannot be operated or needs to be replaced
on account of environmental concerns or safety
issues or system upgradation or a combination of
these factors not attributable to generating company
or a transmission licensee, the unrecovered
depreciable value may be allowed to be recovered
on a case-to-case basis after duly adjusting the
actual salvage value post disposal of such project.

1. Since the de-capitalization is on account of concerns of safety or
environmental norms, the Government at the time of issue of such

notification should come up with a mechanism

generators/licensee recover the balance cost of the de-capitalised

asset.

2. The de-capitalisation is not on account of the beneficiary and
therefore, it is not justified to pass on the entire cost to de-
capitalisation to the beneficiary while the asset is no more in use for

the beneficiary.

to allow
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1. There is no basis for escalation of O&M norms provided for
generating units
2. Actual data on O&M expenses is not provided along with the

Coal based and lignite fired (including those based )
Regulations.

on Circulating Fluidised Bed Combustion (CFBC) 3 It is ob d that O&M di itine Reeulats
technology) generating stations, other than the |~ t 18 observed that norms approved 1n existing Regulations

generating stations or units referred to in clauses ?re already on the higher side and therefore there is no need to further
(2), (4) and (5) of this Regulation: increase these 1.10rms for the gext C(?ntrol Period.

4. Also, there is no further bifurcation of norms for older and newer
(in Rs. Lakh/MW) generating units. O&M norms for new generating units (i.e. stations

36 (1) (1) 00 2007 - that have started 0perati0n§ re.cently).may not be equivalent to the
210/ | 330/ 500 600 Series norms defined for older units (i.e. stations that have completed more
Year 1\2/15\2/ 1\3/15\2/ sﬂs Slzlr ‘;ZS and than 70-80% of its useful life).
series | series above 5. Separate norms may be defined based on the completion of life
FY 2024-25 3996 | 33.09 | 2622 | 2481 | 2233

cycle of the plants.

FY 202526 4232 | 3504 | 2777 | 2627 | 23.64 6. Commission may undertake a study on the basis of actual O&M
FY 2026-27 4481 37.11 29.41 27.82 25.04 : . . :

cost incurred by various stations to arrive at the norms of O&M
FY 2027-28 4745 | 3929 | 3114 | 2946 | 2651 .

expenses for the next Control Period.
FY 2028-29 5025 | 4161 | 3297 |312 | 2808

7. Same norms may be continued as defined in the existing
Regulations.
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sub-clause Regulations, 2024
1. There is no basis for escalation of O&M norms provided for
generating units. Actual data on O&M expenses is not provided along
Open Cycle Gas Turbine/Combined Cycle with the Regulations.
generating stations: 2. It is observed that O&M norms approved in existing Regulations

are already on the higher side and therefore, there is no need to
(in Rs. Lakh/MW) further increase these norms for the next Control Period.

Gas Turbine 3. Also, there is no further bifurcation of norms for older and newer
Combined Cycle . . . . . .
generating Small gas generating units. O&M norms for new generating units (i.e. stations
. turbine Advance . .
Year stations other power | MBI L e that have started operations recently) may not be equivalent to the
36 (1) (3) than small gas i GPS Machi . . .
turbine power | S9N achines 1 | norms defined for older units (i.e. stations that have completed more
ti . .
generating than 70-80% of its useful life).
stations
FY 2024-25 17.22 38.16 4276 32.02 5. Separate norms may be defined based on the completion of life
FY 202526 18.24 4041 4508 3391 cycle of the plants.
FY 202627 1931 4279 47.94 3591 6. Commission may undertake a study on the basis of actual O&M
FY 2027-28 2045 4531 50.77 38.02 cost incurred by various stations to arrive at the norms of O&M
FY 202829 21.66 47.98 53.76 4026 expenses for the next Control Period.

7. Same norms may be continued as defined in the existing

Regulations.
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1. No basis provided for increasing the O&M escalation from 3.5% to
5.89%.

2. It is observed that norms provided in the existing Regulations are
already on the higher side and therefore, there is no need to further
increase the escalation rate.

3. Commission may undertake a study on the basis of actual O&M
cost escalation for emission control system to arrive at the normative
escalation of O&M expenses.

4. Hence, the same escalation as defined in the existing Regulation
may be continued.

The operation and maintenance expenses on
account of emission control systems in coal or
lignite based thermal generating stations shall be
36 (1) (9) 2% of the admitted capital expenditure (excluding
IDC and IEDC) as on its date of operation, which
shall be escalated annually @ 5.89% during the
tariff period ending on 31st March 2029:

_ — _ _mmRetain || ] There is no basis for escalation of O&M norms provided for
Particul: . . o .
rtievian 425 | w526 | 20627 | 20728 | am829 || generating units. Actual data on O&M expenses is not provided along
THDC Stage I 42,847.30 45,358.18 48,016.19 50,829.97 53,808.64 . -
e with the Regulations.
KHEP 21,264.04 22,510.13 23,829.24 25,225.64 26,703.88 . . .. .
2. It is observed that O&M norms approved in existing Regulations
Bairasul 8,500.75 8,998.90 9,526.24 10,084.48 10,675.44 . . .
are already on the higher side and therefore, there is no need to
Loktak 9,788.20 10,361.79 10,969.00 11,611.79 12,292.24 . .
further increase these norms for the next Control Period.
Salal 20,486.34 21,686.85 22,957.72 24,303.05 25,727.23 . . .
3. Also, there is no further bifurcation of norms for older and newer
Tanakpur 12,864.33 13,618.19 14,416.22 15,261.02 16,155.32
36 2) (a) hamot toasats | 1ama0 | sz | 1920007 | 202521 generating units. O&M porms for new generating un1t§ (i.e. stations
o soross | 1sseore | vemiar | 7smsr | ssees | | that have started operations recently) may not be equivalent to the
Rangit o332 | e | 2ssa0s | ssae0s | sswsie norms defined for older units (i.e. stations that have completed more
Chamera-IT 14,262.87 15,098.68 15,983.48 16,920.12 17,911.65 than 70-80% of its useful llfe)
Dhauliganga 12,893.21 13,648.76 14,448 58 15,295.28 16,191.59 5. Separate norms may be deﬁned based on the COl’IlplCtiOn Of llfe
Dulhasti 20,739.97 21,955.35 23,241.94 24,603.93 26,045.74 cycle of the plants.
Teesta-V 1767836 | 1871433 | 1981000 | 2097193 | 2220000 | | 6. Commission may undertake a study on the basis of actual O&M
Sewa-Il 901818 | 954666 | 1010610 | 1069832 | 1132525 cost incurred by various stations to arrive at the norms of O&M
TLDP III 10,449.12 11,061.44 11,709.65 12,395.84 13,122.25 expenses fOI‘ the next Control Period‘

Page 17 of 29



FX
MAHAVITARAN

Makarashia Stoe Evckioty Dsrbeton Co. Lt

Clause and Draft CERC (Terms and Conditions of Tariff) MSEDCL Comments
sub-clause Regulations, 2024

Chamera Il 1084147 | 1147679 | 12,149.33 1286129 | 13,614.97 7. Same norms may be continued as defined in the existing

Chutak 4,859.97 5,144.76 544625 5,765.40 6,103.26 Regulations.

NimmoBazgo 4974.77 5,266.30 5,574.90 5,901.60 6,247.43

Urill 1040918 | 11,019.16 | 11,66480 | 1234846 | 13,072.09

Parbati 11l 12,8332 | 1289727 | 13,653.06 | 1445314 | 15300.10

Kishanganga 1654030 | 1750057 | 18,535.64 | 1962184 | 20,771.69

TLDP IV 1187341 | 1256920 | 1330576 | 1408548 | 14,910.90

Indira Sagar 16099.67 | 17,043.12 | 1804186 | 19099.12 | 2021834

Omkareshwar 1083728 | 1147235 | 1214464 | 12,85632 | 13,609.71

Napthajhakari 5339629 | 5652535 | 5983777 | 6334430 | 67,05631

Rampur 19,673.68 | 2082657 | 22,047.02 | 2333899 | 24,706.67

Koldam 1431721 | 1515621 | 1604437 | 1698458 | 17,979.89

Karcham

Wangtoo 1461856 | 1547521 | 1638207 | 1734207 | 1835832

Kopili 1235569 | 1307974 | 1384622 | 1465761 | 15516.56

Khandong I 2,987.44 3,162.51 3,347.84 3,544.02 3,751.70

Khandong II 1,467.98 1,554.00 1,645.07 1,741.47 1,843.52

Doyang 7,62781 8,074.81 8,548.00 9,048.91 9,579.19

Panyor 1695675 | 1795042 | 1900233 | 20,1588 | 21,294.68

Pare 1662301 | 17597.13 | 18,62833 | 1971996 | 2087557

Turial 633198 6,703.04 7,095.84 7,511.66 7,951.85

Maithon 2,52620 2,674.24 2,830.95 2,996.85 3,172.46

Panchet 2,795.57 2,959.39 3,132.81 331639 3,510.74

Tilaiya 65137 689.54 729.95 772.73 818.01

TeestaUrjaLtd. | 31368.73 | 3320696 | 3515291 | 3721289 | 39,393.59
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. . . 1. No basis provided for increasing the O&M escalation from 4.77%
In the case of hydro generating stations which have 0 5.86%.
1110‘;[ 2(C}(Z)Tpiel;t:fati?)np:;g)(:lla(;iteilz:e };Zl)resnsiss t% I; 2. It is observed .that nqrms provided in the exis'ting Regulations are
’ . already on the higher side and therefore, there is no need to further
2024-25 shall be worked out by applying an increase the escalation rate.
362)© escalatiqn rate of 3.86% on the applicable operation 3. Commission may undertake a study on the basis of actual O&M
and m.amtenance. expenses as on 31.3.2024. The cost escalation for emission control system to arrive at the normative
operation and m?untena.nce expenses for subsequent escalation of O&M expenses.
years‘of the tarlff.penod shall be worked out by 4. Hence, the same escalation as defined in the existing Regulation
applying an escalation rate of 5.86% per annum. may be continued,
parioare 2024- | 2025 | 2026- | 2027- | 2028- || 1. There is no basis for escalation of O&M norms provided for AC
TR pzjrbay) 0 127 1% | and HVDC lines. Actual data on O&M expenses is not provided
765 kV 36.28 38.41 40.68 43.07 45.61 along Wlth the Regulations'
400 kv 2591 | 2744 | 2006 | 3077 | 3258 | 2. It is observed that O&M norms approved in existing Regulations
20 kv 1814 | 1921 | 2034 | 2154 | 2281 | are already on the higher side and therefore, there is no need to
132KV and below 1296 | 1372 | 1453 | 1538 | 1629 | further increase these norms for the next Control Period.
fﬁ‘?jﬁ‘,’;ﬁfﬁ;ﬁ“gﬁﬁé‘ ;;C)mrs 3. Also, there is no further bifurcation of norms for older and newer
36 3) (a) ge‘i‘i"/[\j’ﬁ(‘;’:iﬁ“;e%ézfor 029 | 0na2 | 0ns7 | 027 | onss transmission units. O&M norms for new transmission units (i.e. units
per MVAr) that have started operations recently) may not be equivalent to the
&Tjﬁ;ﬁiﬁd HVDClines norms defined for older units (i.e. units that have completed more
zi:féicctgrciiittl(l];s?:ilreslore sub- 1.22 1.292 1.368 1.448 1.534 than 70_80% Of ltS useflﬂ hfe)
conductors) 5. Separate norms may be defined based on the completion of life
ir;ilzcgfcvlvliitth(gi:il:iore sub- | 1.045 | 1107 | 1.172 | 1241 | 1315 cycle of the transmission elements
;ff;l‘fg’;zn TR 6. Commission may undertake a study on the basis of actual O&M
Conductor) 0T | 0T | 0782 ) 0828 ] 0576 6ost incurred by various licensee / assets to arrive at the norms of
Single Circuit (Single Conductor) 0.348 0.369 0.391 0.414 0.438 O&M expenses for the next COl’ltl‘Ol Period.
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Double Circuit (Bundled : : Tt
Conductor with four or more sub- 1.83 1.938 2.052 2.173 2.301 7 Same norms may be Contilnued as deﬁned n the eXIStlng
conductors) Regulations for AC and HVDC lines.
20”310 Circuit (Twin & Triple 122 | 1292 | 1368 | 1448 | 1534
onductor)
Double Circuit (Single
Conductor) 0.523 0.554 0.586 0.621 0.657
Multi Circuit (Bundled
Conductor with four or more sub- 3.212 3.401 3.601 3.814 4.038
conductor)
Multi Circuit (Twin & Triple
Conductor) 2.138 2.264 2.398 2.539 2.689
Norms for HVDC stations
HVDC Back-to-Back stations (Rs
Lakh per MW) 2.15 227 241 2.55 2.7
Gazuwaka BTB (Rs Lakh/MW) 1.89 2 2.12 225 2.38
HVDC bipole scheme (Rs
Lakh/MW) 1.13 1.2 1.27 1.34 1.42
CHAPTER-9 | DETERMINATION OF INPUT PRICE OF COAL AND LIGNITE FROM INTEGRATED MINE
1. No basis provided for increasing the O&M escalation from 3.5% to
5.89%.
2. It is observed that norms provided in the existing Regulations are
The Operation and Maintenance expenses for the | already on the higher side and therefore, there is no need to further
tariff period ending on 31st March 2029 in respect | increase the escalation rate.
of the integrated mine(s) of lignite commissioned | 3. Commission may undertake a study on the basis of actual O&M
46 (1) (b) on or before 31st March 2024 shall be worked out | cost escalation for emission control system to arrive at the normative

based on the Operation and Maintenance expenses
as admitted by the Commission during 2023-24 and
escalated at the rate of 5.89 % per annum;

escalation of O&M expenses.

4. Hence, the same escalation as defined in the existing Regulation

may be continued.
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CHAPTER
10

COMPONENTS OF ENERGY CHARGE AND SUPPLEMENTARY ENERGY CHARGE

60 (1)

i. Actual loss in calorific value of coal between as
billed by the supplier and as received at the
generating station, subject to maximum loss in
calorific value of 300 kCal/kg for Pit-head based
generating stations or generating stations with
Integrated mine and 600 kCal/kg for Non-Pit Head
based generating stations.

1. For pit-head stations, there should not be any loss of GCV. Being
pithead, the coal is produced and utilized at the same location and it
is the purview of the generator to ensure that the GCV as billed shall
be equivalent to GCV as received.

2. In case of non-pit head stations, the GCV loss to be allowed can be
maximum up to 300 kCal/kg which is equivalent to grade slippage by
one grade.

3. Allowing GCV loss to a level of 600 kCal/kg accounts for grade
slippage by 2 grades, which is unreasonable and may not be allowed.
4. Due to this, beneficiaries would end up paying coal price for
higher GCV grade whereas actual grade of coal received/utilized at
the plant would be lower by two grades.

5. This would put a huge financial burden on the beneficiaries.

6. GCV loss of up to 300 kCal/’kg may maximum be allowed under
any condition for non-pit-head stations.

60 (2)

Provided that the additional details of the weighted
average GCV of the fuel on a received basis used
for generation during the period, the blending ratio
of the imported coal with domestic coal, and the
proportion of e-auction coal shall be provided,
along with the bills of the respective month;

1. In case of usage of imported coal, generator needs to provide
break-up of landed cost of imported coal utilised in the plant.

2. Component wise details along with supporting bills/invoices each
of imported coal, ocean freight, port handling charges, taxes etc.
needs be provided along with the generation bills by the generators.

3. Necessary modification hence be made in the clause
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CHAPTER
11

COMPUTATION OF CAPACITY CHARGES, SUPPLEMENTARY CAPACITY CHARGES, ENERGY

CHARGES AND SUPPLEMENTARY ENERGY

CHARGES

62 (1)

The fixed cost of a thermal generating station shall
be computed on annual basis based on the norms
specified under these regulations and recovered on
a monthly basis under capacity charge. The total
capacity charge payable for a generating station
shall be shared by its beneficiaries as per their
respective percentage share or allocation in the
capacity of the generating station. The capacity
charge shall be recovered in two parts, viz.,
Capacity Charge for Peak Hours of the month and
Capacity Charge for Off- Peak Hours of the month
as follows:

No Comments

62 (2)

The Capacity Charge payable to a thermal
generating station for a calendar month shall be
calculated in accordance with the following

formulae:
Capacity Charge for the Month (CCn) =

Capacity Charge for Peak Hours of the Month

(CCpn) +
Capacity Charge for Off-Peak Hours of the Month
(CCopn) Where,

CCpl=[(0.20 x AFC) x (1/12) x

showing it combined for the year.

make themselves available during both the periods.

alternate sources.

1. It is important that generators showcase their availability
separately during high demand and low demand seasons rather than

2. Keeping this bifurcation in capacity charge would ensure generator

3. During high demand season, the cost of procuring power from
alternate sources is exorbitantly high and therefore, it becomes
utmost necessary for the beneficiary that all its tied-up generators are
equally available during high demand seasons so that beneficiaries
are not overburdened with additional cost for arranging power from

4. In the Explanatory Memorandum, CERC stated that due to
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(PAFMp1/NAPAF) subject to ceiling of {(0.20 x
AFC) x (1/12)}]

CCp2=1[(0.20 x AFC) x (1/6) x (
PAFMp2/NAPAF) subject to ceiling of {(0.20 x
AFC) x (1/6)}] — CCpl

CCp3=[(0.20 x AFC) x (1/4) x (PAFMp3/NAPAF)
subject to ceiling of {(0.20 x AFC) x (1/4)}] --
(CCpl+ CCp2)

62 (3)

Normative Plant Availability Factor for "Peak" and
"Off-Peak" Hours in a month shall be equivalent to
the NAPAF specified in Clause (A) of Regulation
70 of these regulations. The number of hours of
"Peak" and "Off-Peak" periods during a day shall
be four and twenty, respectively. The hours of Peak
and Off-Peak periods during a day shall be declared
by the concerned RLDC at least a week in advance.

deficiency in standardization of definition of high and low demand
season among states, the clause is proposed to be removed.

5. However, the definition may not be state specific but can be region
specific and respective RLDC based on the historical regional load
pattern may come up with the definition of high and low demand
season for that region.

62 (5)

In addition to the AFC entitlement as computed
above, the thermal generating station shall be
allowed an incentive of up to 1.00% of AFC
approved for a given year, which shall be billed
monthly as per the following.

1. The incentive which is to be given for primary monthly response of
the generating station may be provided as per the CERC Ancillary
Services) Regulations, 2022.

2. In case the incentive is not provided in the CERC Ancillary
Services) Regulations, 2022, the same may be included in these
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Incentive = (1.00% x B x CCy)/12 Where,
B = Average Monthly Frequency Response
Performance for that generating station, as certified
by RPCs, which shall be computed by considering
primary response as per the methodology prescribed
by the NLDC and shall range between 0 to 1.
CCy= Capacity Charges for the Year.

Regulations through amendment.

3. Since, operation of primary monthly response of the said generator
is the requirement of the grid, the incentive to be provided to this
generator shall be recovered from all the grid participants that are
responsible for instability of the grid at that point of time.

4. There is no basis for recovery of cost of incentive arising due to
operation of generator at primary monthly response, from the
beneficiaries.

5. Therefore the clause may be deleted from this Regulation and may
be included if required in the CERC Ancillary Services) Regulations,
2022.

62 (6)

In addition to the capacity charge, an incentive shall
be payable to a generating station or unit thereof @
75 paise/ kWh for ex-bus scheduled energy during
Peak Hours and @ 50 paise/ kWh for ex-bus
scheduled energy Off-Peak  Hours
corresponding to scheduled generation in excess of

during

ex-bus energy corresponding to Normative Annual
Plant Load Factor (NAPLF) achieved on a
cumulative basis, as specified in Clause (B) of
Regulation 70 of these regulations.

1. The purpose of incentive to generator is to encourage improvement
in performance of the generating station.

2. Currently, all Inter-State Generating Stations are already operating
at optimum capacity with PLFs in the range of 90-95% during the
year.

3. Further, increase in incentive will not make any additional benefit
to the beneficiaries.

4. There is no technical improvement possible by increasing the
incentive from 65 paise to 75 paise per unit as they are already
operating at its optimum level.

5. Therefore, the incentive may be maintained to 65 paise per unit for
peak hours as in existing Regulations.

63 (2)

The Supplementary Capacity Charge payable to a
coal or lignite generating station for a calendar
month shall be calculated in accordance with the

1. It is important that generators showcase their availability
separately during high demand and low demand seasons rather than
showing it combined for the year.
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following formulae:

SCC1= (AFCe) x (1/12) x (PAFMI1/NAPAF)
subject to ceiling of {(AFCe) x (1/12)}

SCC2= [(AFCe) x (1/6) x (PAFM2/NAPAF)
subject to ceiling of {(AFCe) x (1/6)}] — SCCI1

SCC3= [(AFCe) x (1/4) x (PAFM3/NAPAF)
subject to ceiling of {(AFCe) x (1/4)}] -
(SCC1+SCC2)

SCC4= [(AFCe) x (1/3) x (PAFM4/NAPAF)

subject to ceiling of {(AFCe) x (1/3)}] - (SCCI1+
SCC2 + SCC3)

SCC5= [(AFCe) x (5/12) x (PAFMS5/NAPAF)
subject to ceiling of {(AFCe) x (5/12)}] - (SCC1+
SCC2+SCC3+SCC4)

SCC6= [(AFCe) x (1/2) x (PAFM6/NAPAF)
subject to ceiling of {(AFCe) x (1/2)}] - (SCCI1+
SCC2+SCC3+SCC4+SCC53)

2. Keeping this bifurcation in capacity charge would ensure generator
make themselves available during both the periods.

3. During high demand season, the cost of procuring power from
alternate sources is exorbitantly high and therefore it becomes utmost
necessary for the beneficiary that all its tied-up generators are equally
available during high demand seasons so that beneficiaries are not
overburdened with additional cost for arranging power from alternate
sources.

4. In the Explanatory Memorandum, CERC stated that due to
deficiency in standardization of definition of high and low demand
season among states, the clause is proposed to be removed.
5.However, the definition may not be state specific but can be region
specific and respective RLDC based on the historical regional load
pattern may come up with the definition of high and low demand
season for that region.

1. The provision Clause (3) of Regulation 43 of Tariff Regulation,
2019,

“Provided also that where the energy charge rate based on weighted

average price of fuel upon use of alternative source of fuel supply

exceeds 30% of base energy charge rate as approved by the

Commission for that year or exceeds 20% of energy charge rate for

the previous month, whichever is lower shall be considered and in
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that event, prior consultation with beneficiary shall be made at least
three days in advance. ” may be retained.

2. Prior consultation is necessary with the beneficiary before revising
the weighted average price of fuel by more than 20% as compared to
previous month.

3. Energy charge has a huge impact on the tariff to be imposed on
retail consumers through FAC.

4. Since price of imported coal is very high, even blending of 6%
increases the energy charge by more than 20%.

5. In case the beneficiary is informed beforehand, the beneficiary has
the option of arranging power through alternate source, it can do so
and avoid the burden of imported coal cost to its consumers.

5. It is necessary for beneficiaries to have an estimate of cost of fuel
at which it is procuring power from generators at all times.

65 (4)

In addition to the AFC entitlement as computed
above, the hydro generating station shall be allowed
an incentive of up to 4% of the Capacity Charge
approved for a given year which shall be billed
monthly as per the following.

1. No basis has been provided for allowing incentive up to 4% of the
Capacity Charge.

2. Any incentive to be allowed for hydro stations over and above
AFC shall be through support from the Government.

Incentive = (4% x B8 x CCy)/12
Where,

3 = Average Monthly Frequency Response
Performance for that generating station, as certified
by RPCs, which shall be computed by considering

No Comments
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primary response as per the methodology prescribed
by the NLDC and shall range between 0 to 1.
CCy= Capacity Charges for the Year.

65 (7)

In case the saleable scheduled energy (ex-bus) of a
hydro generating station during a year is less than
the saleable design energy (ex-bus) for reasons
beyond the control of the generating station, the
generating station may directly recover the
shortfall in energy charges in six equal interest-
free monthly instalments after adjusting for DSM
Energy in the immediately following year and
shall be subject to truing up at the end of the tariff
period.

1. Recovery of energy charges for hydro stations shall be distributed
over twelve monthly instalments instead of six instalments as
recovery in six instalments would put unnecessary financial burden
on the beneficiaries.

2. Commission may scrutinize the matter on whether the inability to
generate power from hydro station was on account of reasons within
the control of hydro station or beyond the control of the generating
station.

3. Accordingly, the cost may be allowed.

4. However, lack of generation due to shortfall in availability of
sufficient water at the hydro station may not be passed on in tariff and
shall be borne by the respective State Government.

70 (A) (@) (1)

First Three years from the date of commercial
operation 68.50%

It is requested to retain the NAPAF for lignite based plant at 75% as
provided in the existing Regulations.

70 (A) (@) (2)

After completion of three years of the date of
commercial operation —75%

It is requested to retain the NAPAF for lignite based plant at 80% as
provided in the existing Regulations.

70 (B) (b)

80% for coal and lignite based generating stations
completing 30 years from COD as on 31.03.2024

1. PAF may not be relaxed to stations that have completed
Renovation and Modernization.

2. Also, PAF may be same for stations that have availed special
allowance.
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93 Approval Process of Non-ISTS Lines carrying Inter-State Power:
1. The definition of inter-state transmission line as provided in the
Electricity Act 2003 is as below.
“inter-State transmission system” includes —
(i) any system for the conveyance of electricity by means of main
transmission line from the territory of one State to another State;
(ii) the conveyance of electricity across the territory of an intervening
State as well as conveyance within the State which is incidental to
such inter-State transmission of electricity;
Provided that such lines have not been developed | (iii) the transmission of electricity within the territory of a State on a
93 (2) for the sole purpose of the beneficiary (ies) of a | system built, owned, operated, maintained or controlled by Central

single State

Transmission Utility”

2. As per the definition provided in the Act, any line carrying
electricity from the territory of one State to another State shall be
termed as inter-state line irrespective of the purpose for which such
transmission line was developed.

3. Hence, the said proviso in the Draft Regulation overrides the
meaning of inter-state transmission line defined in the Electricity Act
2003 and therefore, is not acceptable.

4. The proviso may hence be deleted.
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1. Some generating companies are claiming stacking loss for storage
of coal on normative basis and at the same time claiming Change in
Law for shortfall in coal supply for the same period.

2. Either a station has piled up coal storage for incurring stacking loss
or there is negligible coal available with the plant for claiming coal
shortfall.

3. However, both the events cannot simultaneously occur at one time
during the same period.

4. Claiming of stacking loss and coal shortfall claims in the same
month shall not be allowed as it would lead to passing of generators
inefficiency in handling and stacking of coal, overburdening the end
consumers.

5. Commission should adopt a strict monitoring mechanism for
tracking of coal supply from supplier to each of the power stations
and then the usage and availability of coal stock at the power stations.
6. Draft Regulation also to provide for imposing necessary penalty
for maintaining coal stock lower than the benchmark notified in the
Rules.

7. Necessary clause may be included in the Regulations that
monitoring needs to be done by third party agency rather than relying
on data provided by the generator itself.
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